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The premiere international 
arbitral institution in Central 

and Eastern Europe.



ESTABLISHED IN 1975

VIAC was established in 1975 under the auspices 

of the Austrian Federal Economic Chamber as an 

independent centre for the resolution of 

international commercial disputes through 

arbitration and mediation

2,500 PROCEEDINGS

VIAC has overseen more than 2,500 

proceedings since its inception



2016

MEDIATION
Since 2016 Vienna Mediation Rules - a set of 

modern rules

2018 2021

INVESTMENT DISPUTES

VIAC has implemented a special set of rules for the 

settlement of investment disputes in 2021

DOMESTIC ARBITRATION

Since 2018 VIAC also administers domestic 

arbitrations in Austria
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Features of the Vienna Rules

Available here





Roles and 
duties of VIAC
OUR TOP FIVE SERVICES

Sending of legal 

documents 

Appointment of 

arbitrators

Calculation of 

advance on costs

Decision on 

challenges and 

consolidations

Ancillary services



Secure Electronic Filing



VIAC Portal
PORTAL.VIAC.EU





AUDIT HISTORY AUTOMATIC NOTIFICATIONS

COLLABORATIVE SPACES

Advantages of the VIAC Portal

CUSTOMISABLE/
SUPPORT



Statistics 



International cases

81 

%

2025

Duration of 
proceedings

13 

months



Other Western Europe
13 %

Other non-European
23 %

Northern Europe
4 %

CEE /SEE
34 %

AUSTRIA
27 %

Origin of parties

Top 5:

1. Austria

2. Romania 

3. Ukraine 

4. Czech Republic

5. China / Spain / Serbia 

2025



1. Austria

2. Germany

3. Romania 

4. Serbia 

5. Czech Republic

Top 5:

Nationality of arbitrators
2025

59 % Austria

32 % CEE/SEE

18 % Other European 

3 % Other Non-European 



Costs and Fees



Cost 
calculator
PREDICTABLE COSTS



Duration & Costs
REASONS FOR INCREASE

e.g. multi-party scenarios

COMPLEXITY

additionally, extent of documents, expert-opinions and hearings 

(incl. court reporters and interpreters)

EXTENT OF SUBMISSIONS

e.g. numerous challenges of arbitrators, insolvency, inactivity

PARTIES

e.g. delays before and after last hearing / submission, rendering of 

award

ARBITRATORS



Duration & Costs
VIAC'S EFFORTS TO DECREASE

Swift decisions & sensible deadlines

Electronic case management

Deadline for rendering an award

Guidelines on reasonable expenses

Cost / fee consequences



Registration Fee

Amount in dispute:



Administrative Costs

Amount in dispute:



Sole Arbitrator
COMPARISON TOTAL COSTS

Amount in dispute:



Amount in dispute:

Arbitral Tribunal
COMPARISON TOTAL COSTS



Legal tech: 
looking to the future



WHAT IS THE VIAC´S LEGAL TECH THINK TANK?

VIAC LTTT is a working group

initiated to draw attention of tech

industry to arbitration and make

VIAC's offering more tech-fit.



USE OF ARTIFICIAL INTELLIGENCE IN 
ARBITRATION PROCEEDINGS

The general consensus is that, over the next five

years, international arbitration and its users will

adopt, and adapt to, AI. Respondents predict that
arbitrators will increasingly rely on AI (52%) and

that new roles to work with AI will emerge (40%).

The enthusiasm for greater use is tempered,

however, by the desire for transparency, clear
guidelines and training on the use of AI.

Source: https://www.qmul.ac.uk/arbitration/media/arbitration/docs/White-Case-QMUL-2025-International-Arbitration-
Survey-report.pdf 



VIAC NOTE ON THE USE OF ARTIFICIAL 
INTELLIGENCE IN ARBITRATION 
PROCEEDINGS (APRIL 2025)

1. Ethical Rules and Professional Standards
2. Non-Delegation of Decision Making Authority
3. Confidentiality Standards 
4. Use of AI Tools
5. Management of Parties’ and Arbitrators’ Use of AI
6. Evidence and AI



Q&A



Stay in touch
CONTACT US

www.viac.eu
VISIT OUR WEBSITE

https://www.linkedin.com/company/vienna-international-

arbitral-centre-viac-

FOLLOW US ON LINKEDIN

https://www.viac.eu/de/service/newsletter
SUBSCRIBE TO OUR NEWSLETTER

E: office@viac.eu

T: +43 (0) 5 90 900 - 4398


